CENTRAL ADMINISTATIVE TRIBUNAL, JABALPUR BENCH
(CAMP OFFICE AT INDORE)

Original Application No. 91 of 2003

Indore, this the 9plh day of April, 2004

Hon'ble Shri M.P.Sirgh - Vice Chairman
Hon'ble Shri Madan Mohan, Mermber (J)

Aﬁﬁflﬁfétap Singh-s/o late Shri Ram
Rajsingh, Age 60 years, Cccupsation-Fensioner
R/b 410, ‘IDA. Scheme fo, 50¢ Near Nai Sabii’

Mandi, Indore (MP). .+ Applicant

‘&épiiEgﬁ£ ih person)
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1. State of M.P. through
The Principal Secretary,

Forast Degartment, Mantralaya,
Vallabh Bhawan, Bhopal,

2. The Union of India, Through: the
~  Secretary, Ministry of Environment and
Forests, Paryavaran Bhawan, C.G.0.

Complex, Locéhi Road, New Relhi, .« JRespondents

(By Advocates None)

C RDER

By M.P.Singh, Member (J):

By f:ling this Origirnal Applicatiocn, the applicant has

claimed the following reliefss:

i) The Govt, order dated 23rd May, 1996 (Annexure A/2)
aldngwith Annzxure A/3 be gquashed,

ii) The respondents be directed to act in accordance
with the order dated 28.6.1996 taking the applicants
pay as on 1,1.1996 Rs., 5150/~ ancd r=vise the pay
scale of the applicant in the scale of Rs.14300-
18500/~ w.e.f. 1,1.1996 alongwith all arrears,

2. The brief facts of the case are that the applicant was
recruit=d in M.P.Superior Foeest Sarvice as Assistant
Conservator of Forest after being selected by the M.P.Public
Service Commission in open competition, After successful

training, he was appointed as Assistant Conservator of Forest

ané joined the said post on 4.4.1965., He was appointed to the

Inéian For= a . :
B forsst Sefvice w.e.f, 27.11,1995, He retired on



attaining the age of superannuation on 30,11.1997. On dinduction
into T.F.S., ap?licant's pay was revised at Rs. 5000/~ and
Rs, 5180/- as on 27.11.1995 and 1.1.1996 respectively. The
. . s P8Y
At the time of retirement, the basic/Of the applicant was
Rs. 5300/-. The revision of pay scale came into force w.e.f,
1.1.1996 by coming into force of Vth Pay Commission, While

giving the benefit of the revised pay scale, the respondent

State have fixed the ray of the applicant vide order dated
23.5.1698 reduciﬁg his pay at Rs. 5000/~ instead of 5150/~ as
on 1.1.1996 in the pay scale of Rs, 12000-16500/-~ instead of
Rs. 14300-18300/-. Aggrieved by the said act of the respondent,
the applicant made a reprzsentation on 24.6.1598 against the
said erroneous fixation of his pay and aléo submi tted a reminder
on 12.10,1998, which was rejected on 12;11.1998. The applicant
submits that once he has retired, his fixation of pay into IFS
hac¢ attainad finality and the same could not have been reduced
under any pretext in view of the provisions of the Pension

Rules,

. Heard the applicant, who is present in psrson. Since,

none is prasent on behalf of the respondents, we propose to

decide this O.A. by invoking the provisions of Rule 16 of the
CAT (Procedure) Rules, 1987. The respondents, despite sufficient

opportunity having beengpanted, have notufiled any reply.

3. The applicant argued that he retired on attaining the age

of superannuation on 30.11,1¢97, His pay was revised vide order
dated 28,€,1996 but lateron vide order dated 23.5.1998 i,e,

after his retirement, his pay was reduced contmry to relevant
rules and no oprortunity of hearing was'afforded to him., Hence,
principles of natural justice have not-beénlfollowed.

4, After hearing the applicant and perusal of the record ,

we find that after giving sufficient opportunity to tha respondent

they have failed to file their reply to the O0.A. and before
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paSsing th e impugned order, no bppor‘l:unity of hearing was

given to the applicant which is againgt the principles of
natural justice.

S5e In the facts and circumstances of the case the
0;,..'A:.‘ is partly allovwed and the impugned orders dated 23.5.1996
(sic 23;,5,1998) alongwith Auneture 8.3 are quasheﬁgg The case
is rananded back to the respondents to consider the case of the
applica t in accordance with relevant rules and law and pass

a speaking, detailed and reasoned order within & period of
three months fram the date of receipt of a copy of this order

under intimation to the spplicant, No costse

(Madan Moyan) (M,P-,ﬁngh)
Maoer (J) » - Vice Chaimman
/na/f
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